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Schedule I, in serial number 94 relating to "NOISE
LIMIT FOR GENLERATOR SETS RUN WI'TH
DIBSEL’, after paragraph 4.0, following paragraph
shall be inserted, namely :

“5.0 Exemption from the provisions of paragraph
1 and 3 for sixteen Diescl Generalor sets of 45 KVA
purchased by the Ministry of Defence, Government
of India.”

The 45 KVA DG sets manufactured in [ndia for the

purpose of their use in Mobile Decontamination System
for use by the Ministry of Defence shall be exempted from

the regulations given in paragraph 1 1o 3 above subject 1o

the following conditions, namely :—-

(i} Thespccial dispensation for the noise norms shall

be only for the DG sets 1o be used in Mobile
Deoontamination Sysicm (MDS) by Army which,
with the present design/configuration cannot carrv

(i)

{ait)

the gensets wilh acoustic enclosures.

The Director, Minisiry of Delence shall ensure and
mainkin Ure worial numbers for sixteen gensels and
Le shall also dircet the manuvfacturers of these
generalor sots o emboss on the engine and main
body of the gensets, the words “For the use of
Army only in Mobile Decontamination System
{MDS)” '
A register shall be maintained at the manufacturers
premises and in the Mimsiry of Defence 1o ensure
that oy sixicen numbers of 45 KVA genscls are
manuiactured ynder special dispensation and are
not m:stsed clseshere”
PN QL 15022/22001-CPA]
R K. VAISH, IL Secy.

Note :-—The arinvips] rules were published in the Gazetle

of Indit wide number S.0). 844(E) dated 19th
November. 14556 and subsequently and lastly
amended vide aumber SR, 464(1) dated Tih
Augusi. 2000,
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